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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No.

APPEAL No. §1/1286/2011-CU[DB]
(Arising out  of Order-in-Appeal No. 114-ST/MRT-1I22011  dated

18/05/2011 passed by Commissioner of Central Excise & Customs
{Appeals), Meerut-11)

Mervine Industries Lid. Appellant
V.

Commissioner of Central Excise, Mcerut-1t Respondent
Appearance:

Shri S, Sunii (Advocate) for Appeltant
shri Mohd Altal (Assit. Commr.) AR for Respondent
CORAM:

Heon’ble Mrs. Archana Wadhwa, Member {Judicial)
Hon’ble Mr. Anil G. Shakkarwar, Member (Technical)

Date of Hearing : 29/11/2017
Date of Decision : 29/112017
FINAL ORDER NO =TT 765 foorv

Per: Archana Wadhwa

The issue in the present appeal velates to refund of
Service Tax paid on various port services availed by the
appellant for export of their goods, in terms of Notification No.

17/2009-8T.

2. Both sides agree that the issue stands covered by the

earlier decision of the Tribunal in their own case being Final
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2 APPEAL No. ST/1286R2011-CUDR)

Order No. 70360-70361/2017 dated 30,03.2017, vide with

the refunds were held admissible.

bnd

3. 1 view of the above, we set aside the impugned order
and allow the appeal with consequential reliel to the

appellant.

{Dictated and pronounced in Court) | 7~

Suf-
AnilG. Shaldanrwar
Member{ Teehuieal)

Sd/i
(Archana Wadhawa)
Member (Judicial)
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